FORM A
PUBLIC ANNOUNCEMENT
{(Under Regulation & of the Insalvency and Bankruptey Board of India
(nsolvency Resoltion Process for Corpovate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SABVE ROHINI CONTRACTORS PRIVATE LIMITED

RELEVANT PARTICULARS

. | Wame of comporate deblor Salwe Rohini Contractors Private Limited

. | Date of incorporation of conporate debtor [ 25102011

. | Authiority under which eomperste debtor | ROC Mumksal
& incorporated [/ registered

. [Corparste identity Mo, / Umited Dabiliy | MS20IMHZ0TIPTCZ23438
ldertification No. of corporate debtor

. [ Address of the registered office and Gala No 1125, 1st Floor, Satyam Industrial Estate,
prireipal afice (if ary) of corporats Govardi Rasd, Deanar Murmbal, Devanas, Mumbss,
debtor Mumioai, Mumbei, Maharashira, india, 200088
Business Address: 9/807-8, Khadeeja Bullding,
Chematty Road, Calieut, Kozhikode, Kerela - 673032

. | Insohvency commencament date in 27/03/2025
respect of corporate delor

| Estimaied date Of ClosUTe Of INSoVency | 2.0,/ 00) 2025
resolution process

Warme and registration number of the | Name: Mr. Panka) Bhattad
insolvency professional acting as interim | Registration No.
resolution profiessional IBB1PA&-001 APPO2841,/ 2023 -2024,/14362

. |Address and e4maill of the merim Registered Address: Firnin Turnarmund and
rasolution professional, as registered Restructuring Private Limited situated at 605,
with the Boand &th Floor, Sunteck Crest, Mulund Mager Road,
Andher (E}, Mumbsal, MH - 400059,

Ernall d: mipania|bhattad@grall.oom

.| Address and e-mail to be used for Correspondance Address: Firnin Tumaround and
commespondence with the interim Restruchuring Private Limited siusted st 605,
resolution professional iBth Floor, Sunteck Crest, Mubkund MNagar Road,
ﬁnﬂf‘nﬁ:E},hMmbaLMH dmﬂﬁﬁl

Lest date for submission of claims

iR

12| Classes of creditors, i any, under clause | Mot Applicable
{b) of sub-section (BA) of section 21,
ascertained by the intedm resolution
professional

13.| Names of Insohvency Professionals Mot Applicable
idertified 1o 2ct as Authonsed
Representative of creditors in a class
{Three names for each class)

14.| (&) Relevant Formns and a Wb linke hitpss//ibblgovin/en/home/downioads
(b} Details of authorized representatives | b. Not Applicable
are available at

Motice i hereby given that the National Company Law Tribunal, Mumbai Branch has ordered
the commencement of a corporate Insolvency resolution process of the Sabve Rohini
Contractors Private Limited on 27,/03,/2025.
The creditors of Sabve Rohini Contractors Private Limited, are hereby called upon to
submit their claims with proof on or bafore Aprll 10, 2025 to the interm resalution
professional at the address mentioned against entry No., 10,
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.,
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA.: Not Applicable
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Pankaj Bhattad
Interim Resolution Professional
Date: 28.03.2035 IEBI/IPA-00L1/IP-P-02841/2023-2024/14362
Place: Mumbai Validity of Authorisation of Assignmant: 31st Decembaer, 2025




